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SHRI GHULAM RASOOL MATTO
Jammu and Kashmir): Mr. Deputy Chairman,
Sir, I rise to complement the Finance
Minister, because he has started the process of
budget-making this year in a novel way. First,
he has consulted all the interested parties
before he framed the budget proposals;. Now,
he has plans to consult the economists,
agriculturists and other interested parties after
the budget. This is a very good precedent
follower by the hon. Finance Minister and I
must compliment him for that.

Sir, in my speech on the price hike, T had
stated that we have passed an innocuous Bill,
called the Central Excise  (Tariff
Amendment"* Bill, 1985, in the last session
of Parliament in which it was stated that there
will be rationalisation of traiff structures. I
apprehended at that time that under the garb
of that amendment new levies will be imposed
and the Government will be able to amass
further amounts on accounts of those levies. I
pointed it out to the hon. Finance Minister
several days before the Budget that while the
Central Excise (Tariff Amendment) Bill, 1985
was bems enacted in the last session, he had
stated that there will be ny difference or there
will be no escalation or there will be no new
levy as a result of this amendment.

I pointed out that because that new tariff
was to b, applicable on 28th of February,
innocuously and inadvertently shawls were
coming under the purview of a 12 per cent
excise tax. I must compliment him that he
took note of it, he registered it in his mind and
immediately looked into the matter. A
notification was issued exempting shawls as
early as on 27th. Here, I do not agree with Mr.
Lai K. Advani when he said that certain
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notifications were being issued on the eve of
the budget. As I have mentioned, the aims and
objects of the Bill were very clear and no
fresh taxes were levied. It was pointed out to
the hon. Finance Minister and he rectified it.
If such notifications are issued on the eve of
the Budget, what is the harm in it? I don't
think there is anything bad about it. Some
rectification like (his has to be done.

I would now come to the Budget. Mr.
Ptanab Mukherjee stated the day before
yesterday in Parliament that the long-term
fiscal policy was commiting the Government
to some tax structure which would bind them
for several years to come In this connection,
he quoted Article It? of ft* Constitution. Sir, |
have gone through this article and it says:

"112. (1) The President shall in respect
of every financial year cause to be laid
before both the Houses of Parliament a
statement of the estimated receipts and
expenditure of the Government of Indl, for
that year, in this Part referred to as the
'annual financial statement".

Article 112 only stipulates a binding on the
Finance Minister to lay only Financial
Statement. It does not mean that if certain
taxe, are levied on the long range basis, they
cannot be levied. Take the example of
Customs and Excise duties. Now, the long
term fiscal policy primarily aims at income-
tax and corporate taxes. But the bulk ,f the
taxes that we receive is as a result of the
Excise and Customs duty. The Finance
Minister does not come every year with a
statement on the first day that these grades
which had twen announced for the excise rates
for the previous year will be applicable to this
year also. This iy a continuing pro;ess. and in
the same manner as in the case of Customs
duty and the Excise duty. If th, long term
fiscal policy has been formulated for
purposes of income-tax and corporate tax, I
dbn't think that there is any harm in it.

I have, however, to point out certain
disturbing trends with regard to the
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[Shri Ghulam Rasool Mattel Budget as
such. Sir, the Seventh Plan envisages an
outlay of Rs. 95,534 crores, out of which the
Budgetary support would come to the tune of
Rs. 44,846 Crores, and the resources of the
public enterprises will be R". 50,688 crores. If
the resources for the Seventh Plan to the tunc
of Rs. 50,688 crores are to come from the
public sector, one has 10 understand, and I do
not know whether in any speech made from
that side or (his side any concrete suggestion
has been offered as to how this projection
made by the hon. Finance Minister with
regard to the resources of the public sector of
Rs. 50,688 crores should be maintained, if not
increased. This is the thing. . .

THE MINISTER OF FINANCE (SHRI
VISHWANATH PRATAP SINGH): May T
inform the hon. Member that this quantum of
PSU also includes internal and extra
Budgetary support in which it includes these
bonds also?

SHRI GHULAM RASOOL MATTO
The external borrowings...

SHRI VISHWANATH PRATAP SINGH:
It includes borrowings also.

SHRI GHULAM RASOOL MATTO.. . the
internal borrowings are Rs. 26,697 crores.
That is also there. But that is different. So,
Sir, this is the situation. Now the situation
with regard to the first year is disturbing. For
th, Revised Budget of 1985-86, the resources
of the public enterprises have been put at Rs.
6,863 crores. The Budgetary support is kept at
Rs. 13,231 crores. Now, for 1986-87. the
resources of the public sector have been put at
Rs. 8,683 crores whereas in the current year
also, the actual portion is that the Budgetary
support from the public sector fell short by
about Rs. 2,000 crores in the first year. No
projection has been made for the next year at
a level which is Rs. 2,000 crores more. I
think, this is not a, realistic picture and the
hon.' Finance Minister shohuld look into the
target that he has fixed. My point in making
this out is that if the projections have been
made, they should strictly be followed. He
should see what the han-
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dicaps are in achieving the target of Rs. 8,683
crores. If those targets have to be achieved, 1
think, he has to have a close monitoring of the
public sector enterprises. Sir, in the
Consultative Committee of the Planning
Commission of which the Prime Minister is
the Chairman, we had along discussion about
the public sector undertakings. I have said in
that meeting what the present position is.
What is the position? The present position is
that a quarterly meeting is held, say, at the
level of the Secretary of the concerned
Ministry to know whether these targets have
been achieved. What is really needed is that
there should be constant monitoring all over,
over all the public undertakings. If what you
have stated, that is, to achieve you, targets a
constant monitoring has to be done, I have
made certain suggestions in that Committee
and you may kindly ,0 through th,
proceedings of that Committee and see that
monitoring iS done in the manner in which I
have stated.

Sir, the disturbing fact with regard to this
thing is that during 1985-86, the public
sector's own resources were projected at '53
per cent and the balance of 46 per cent was to
come from the Budget Now, what is the actual
position. This is disturbing me and this is
when the Finance Minister should apply hit
mind. Actually, the budgetary support wans
hiah as 66 per cent, i.e., 19 per cent more than
in the first year of the Plan. If this trend
continues, it is very disturbing. So, I would
request the hon. Minister that he should apply
his mind to this point very seriously so that
this point is taken note of.

Mr. Pranab Kumar Mukherjee made
another point with regard to the projections of
the next five years. Now, from the Budget at
a glance. I find that the projecions have been
amply stated for 1985-86, 1986.87. 1987-88,
1988-89, 1989-90.

There is nothing that has been hidden about
it. What is needed is that how the resources
should be mobilised to meet these
expenses, that is the real prob-
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lem. The hon. Finance Minister has not kept
us in the dark about the next five years. He
has clearly stated (hat even for each
Ministry and even the sub-In. have  been
mentioned. But the point is that resource
mobilisation has to be monitored. If for the first
year our budgetary support to the resource plan
fell short of 19 per cent, it will eatinto our
for the next five years. This is a point that
needs to be taken care of by the hon.
Finance Minister while he is thinking about
resource mobilisation. (| hell rings). Sir. T
take a few minutes more.

Sir. a lot is s>nid about income-tax.
Income-tax forms only 8 per cent of the
total income and out of this 8 per cent.
85 per cent goes back to the States
statutorily. Against this, the indirect faxes
from excise and custom about
80 per cent of the total tax revenue. Now, if
emphasis has to be paid, if loopholes have to
be plugged, it is this sector where loopholes
have to be plugged in the customs and excise.
Now, Sir, I have my own personal experience
as a small manufacturer when the L. K. Jha
Committee was constituted a few years back. I
pointed out to them that when there is a multi-
point excise duty, the result is obvious, that
there is evasion on every point. The hon.
Finance Minister stated that he will come out
with; some long-term policy on indirect taxes.
He should take into consideration that as far as
possible this multi-point should be avoided
because this breeds corruption and as a result
of corruption” you will not be able to get this
thing. what is really needed.

Sir now 1 have to state with regard to the
performance in 1985-86. Now, there are
certain sectors in which, for instance, fadinaji
had stated and I quote: "In a country where
half the national income comes from farmimg
agricultural self-reliance is the best of all..."
This is what Indiraji said. And what is the per-
formaiv in 1985? Performance in 1985 in
agriculture was. the Budget figure is Rs. 918
crares and the revised figure comes to Rs.
859 crores; that means
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Rs. 59 crores less or a decrease of
7 per cent.

These are the key *sectors and he should
see and ensure that in these key sectors,
the budgetary provisions are really met.
For instance, energy is another sector...

SHRI =~ VISHWANATHPRATAP
SINGH: In some areas, it is tied up with
the States" resources,

SHRI GHULAM RASOOL MATTO: Of
course, the strategy is that Stales have I  also
to take part in it but where it is
from the Central pool, it should be
adhered to. Now, Rs. 918 crores have been
brought down to Rs. 859 crores. Similarly, in
energy sector, for instance in power.
The budget-outlay was Rs. 2395 pes and
the
crores. which means a shortfall of Rs. 208
crores. or 10 per cent less. So, I would
request you that these issues should be
taken care of.

Now I come to industry. For the village
and small-scale industry, the budgeted
figure is Rs. 313 crores; the revised ligurs
is Rs. 298 crores. That means, there i«
a shortfall of Rs. 15 crores'. This is the
point that 1 want to make. As against
this, in case of medium industry, the
budgeted figure was Rs. 3670 crores and
the revised figure is Rs. 4576 crores—an
increase of Rs. 906 crores. And this in
crease of Rs. 906 crores in medium and
large-scale industries is there at the cost
of small and village which

should be avoided. Why I say this is that I
think out of this Rs. 30.000 crores. the share
of Jammu and Kashmir is only Rs. 7 crores.
Now if this amoimt of Rs. 906 crores had
been spent over and above the re, what is my
share? I have been talking  hoarse in this
House and other bodies that Jammu and
Kashmir should have its share. Whom
should we contact? I have contacted the
Prime Minis ten 1 have contacted the
Industry Minister that something should be
done in the next Seventh Plan where Kashmir
should also come on the map because
there Is such a, imbalance that out of Rs.
30.000 crores. there is only Rs. 7
crores fori .Taninui and Kashmir.
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with regard to tourism, 'the budgeted figure is
Rs. 27 crores and the revised figure is Rs. 24
crores, that means," a shortfall of Rs. 3 crores.
That means, Rs. 3 crores have not been spent.
Sir, in the last three years, Kashmir has
suffered a lot because we have had no tourists,
first because of Punjab trouble and then other
troubles. I would request the Minister to mak,
allocations now as the tourist season is
coming; Governor's rule is there; peace and
amity has come back and he should make
special allocation for tourism. That can be
done only by having subsidy on rail fare, on
air travel etc., so that more and more tourists
come to Kashmir. My last point is about crop
insurance. T am to the Finance Minister that
he has included fruits cultivation. I would
request him to include apples also and
announce a policy in that regard so that those
horticulturists, cultivators, may take advantage
of it during the next season, because the
flowering season starts in March-April.

SHRI DHARANIDHAR BASUMATARI
(Assam): Mr! Deputy Chairman, Sir, I rise to
'support the Budget presented by the hon.
Finance Minister. Sir, I have had the privilege
of being a Member since 1946, from the days
of the Constituent Assembly, till today. I
know what was the condition of our country
in those days of British time. I know what was
the state of affairs in the country at that time,
before Independence. But then we were lucky
enough that we had an outstanding personality
in Pandit Jawaharlal Nehru, as Prime Minister
who had the vision to develop the that it can,
in a short span of time, compete with the most
advanced countries in the world. It was during
his leadership that many gigantic projects' like
Bhakra Naneal, Bhilai, Rourkela etc. were
estab'ished. ~ This pace of industrial
development has been continued after him and
is being continued. After his death, after his
sad demise, again, we were lucky that we had
Shrimati Indira Gandhi as our Prime Minister
who had the same vision to develop the
country, i, the way Pandit Nehru
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wanted and she did. Now, our young,
energetic and dynamic Prime Minister,
Shri Rajiv Gandhi, has taken over the
responsibility of the country. Sir,
it has become a habit with the Opposition to
criticise the Government without any rhyme
and reason. Now, Sir, what was the
percentage of literacy earlier? Only 5 per cent.
Now, it is 57 per cent or more. What as the
per capita income earlier? Now, it is—as we
have been told by the state Finance Minister
the other day— Rs. 745 or so. What was the
position in regard to education, in regard to
the number of schools? There was not a single
school then in the whole of a pamhana in my
State. When I had to go to my house, I had to
travel on. an elephant's back. Now, we have
developed like anything. We now use motor
cars for transport in remote villages. This has
become a common thing even in the villages.
When there has been such a tremendous
economic development, I do not understand
why the Omwition parties arc criticising us
like anything.

lust now, the hon. Member from Jammu
and Kashmir was talking about the promotion
of tourism in his State. I had the privilage of
visiting Kashmir so many time, when I was a
member of the Constituent Assembly and
otherwise. It was most backward like mv own
State. Assam. Now, you know what is the
extent to which Kashmir has developed. The
Opposition parties have a right to criticise, but
they should be constructive.

Sir, I do not know how much time I have,
but I will try to touch only important points.
Sir, I am glad that the Finance Minister has
mentioned his Budget as anti poverty one as
one of the main objectives to remove the
poverty. Earlier, we had the Garibi Hatan
programme. The present Budget has many
important programmes in that direction and
they .are reflecting the ideals and the vision of
Pandit Jawaharlal Nehru and Shrimati Indira
Gandhi,

Now I come to the specific problem
with which I am very much concerned*
the economic development of the Sche
duled Castes, the Scheduled Tribes and
other  backward communities. The
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economic gap betwee, these communities and
other advanced communities is widening. In
this connection, I am happy that our young and
energetic Prime Minister has taken up this
problem and he is visiting many backward
and tribal areas in our country to ** by himself.
He has already visited such areas in
Madhya Pradesh, Orissa etc. The other day, he
visited Arunachal Pradesh. Sir, I have been
the founder Chairman of the Committee on the
Welfare of Scheduled Castes and
Scheduled Tribes ¢n the 9th December, 1968.
I- know their plight. Sam, is the case in
regard to bonded labour. I M very
disappointed to be informed by the concerned
Ministry that there are still seven lakh bonded
labourers. In the Committee on the Welfare
of Scheduled Caste; and Scheduled  Tribes,
We had , proposal t, remove the debt burden
of these bonded labourers. What is their
plight? When a person borrows Rs. 5, the
compound interest on it is so high that with five
years, it becomes Rs. 1,000. Therefore, unless
the Government comes out with effective
programmes and measures to help the bonded
labourers, these people will not be able to come
out of the debt trap.

In an independent  country like outs we
should not have the name of the bonded
labour. Why? What is this bonded labour?
Should we not be able to make them free from
this bonded labour ours is developing country.
If you compare our country with any other
developing country, we have developed
scientifically and technologically where we
stand  fifth. I therefore, request you to
remove bonded labour altoeether from  this
country and bring them out from the clutches
of sahukars and money-lenders. You should
rehabilitate them somewhere by  giving
them some money and land all that.

Coming to other details, Prime Minister
Indira Gandhi knew how to develop
Scheduled Castes and the tribal people. She
constituted the fourth financial committee,
namely the Committee on Welfare of
Scheduled Castes and Scheduled Tribes,
where there is a provision for reservation in
promotions also. As a member of this
Committee when I examined this aspect, I
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am sony tg say that the bureaucrats are so
much rigid that they are very much opposed to
this reservation. I had to speak to them in very

harsh words. I asked them, why they
should argue, why they should not
implement whatever has been accepted

in the Parliament. The question is, the
Parliament has accepted the provision of
reservation in promotion also, but the
bureaucrats are not going to implement it. I
would like to request 'he Finance Minister t,
see to this aspect. I would also request him to
see for 'himself the areas where the Scheduled
Castes and Scheduled Tibes ,r. residing i, the
cities and in other urban areas.  He himself is
a feudal and he know; it very well. 1 know
from own experience that feudal friends are
very friendly with us. They ar, more sensitive
thatn the other people. I am saying so
because I have friends like you. I had
friends 1'ke Dr. Karan Singh, Dr. Karan Singh
and others. They know how our tribal people
have been kept in dark during the feudal age.

Coming to the othe, details, the literacy is only
14 per cent in case of Scheduled Caste but it is
only 8 per cent in dase (f Scheduled Tribes. In
the field of employment, they are i a
dilapidated  condition. The employment
percentage ,, regard to Scheduled Castes is
2.39 whereas it is 0.59 in regard to Tribal
people. Can you imagine- the nlight of the
tribal people? in-spite of the drive given by
our Prime Minister, in spite of the driv, given
by our lamented Prime Minister, Shrimati
Indira gandhi we are still in this condition. So,
I would request you to '00k into 1 this
nersonally, se. that they ,r° not in a dilapidated
condition. After coming t, this House I have
been appointed again member on the
Committee on Welfare of Scheduled Caste,
and Scheduled Tribes. I 1 have had  the
privilege so looking into I ~ the condition of
the tribal people, since the time I became
Member of Parliament, in Rajya Sabha. For a
few years I was not a Member of this House
because of the agitations in Assam Stale.
Oftefwise, I have always tried t, look to their
conditions, but I am very sorry to say that the i
Plight of the tribal people has not improv-\ ed
at all, it is the same what it was In
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the beginning. I had to use very strong words
against the bureaucrats by saying that unless
and until the recommendations of the
Committe, on Welfare of Scheduled Castes and
Scheduled Tribes are implemented their
condition cannot b, improved. {Time bell rings)
Since you have rung the bell, I will only request
the Finance Minister and the Prime Minister, 4
they are one unit, * think of the development
of the country for the times to come, for the
future generation.

STATEMENT BY MINISTER—

RE Report of the Court of investigation into
'Kanishka' Air crash

THE MINISTER OF STATE IN THE
DEPARTMENT OF CIVIL AVIATION (SHRI
JAGDISH TYTLER). Mr. Deputy Chairman,
Sir, on the morning of 23rd June* 1985, Air
India Boeing 747 aircraft VT-EFO 'Kanishka'
was On , scheduled passer flight (AI-182) from
Montreal and was proceeding to London on
route to Delhi and Bombay. The aircraft was
being monitored On the radarscope of Shannon
airport in Ireland. At 0714 GMT it sudden, ly
disappeared from the radarscope and the aircaft
which Was flying ,t an altitude of
approximately 31,000 feet plunged into th,
Atlantic Ocean off the South West Coast of
Ireland 'at position latitude 51 3.6'" N and
longitude 12° 49" W. This was the worst air
disaster in the history of Indian aviation
wherein all the 307 passengers and 22 crew
members perished.

The Government of India, had appointed
Justice B. N. Kirpal. Judge of the Delhi High
Court, to carry out la formal investigation i, to
this accident. Th, Court was assisted by five
assessors. It carried out detailed examination of
th, Digital Flight Data Recorder and Cockpit
Voice Recorder. Th, entire wreckage lying at
the bottom of the sea wag; mapped and photo-
graphed. Part of the wreckage was recovered
and examined in details at th, facilities of
Bhabha Atomic Research Centre, Bombay. In
all, 13 witnesses were examined by the Court
which included representatives of aircraft
manufacturers, Royal Canadian Mounted Poli-
ce, Canadian Aviation Safety Board,
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Director General of Civil Aviation India Air
India, Bhabha Atomic Research Centre,
Doctors of Royal Air Force, United
Kingdom, and the Indian.'" Air Force. Post
mortem reports from the doctors from
Ireland, report of Structures Group
consituted

I by the Court, Cockpit Voice Recorder
Analysis Reports of experts of Bhabha
Atomic Research Centre, Canadian Aviation
Safety Board, National Transportation
Safety Board, U.S.A, and Accidenf
Investigation Branch f United Kingdom
and the report of the Inspector of Accidents,
Civil Aviation Department, India were
examined by the Court, The Court

1 visited Ireland and Narita Airport, Tokyo.

The Court has submitted its report on ' the
26th February, 1986 to the Government. All
thg five assessors have signed Che report in
token of their ‘'agreement with the
conclusions and recommendations. Ther, is,
no minut, of dissent.

On the basis of the circumstantial and I
direct evidence, the Court has concluded 1
that the accident was caused by an explosion
°f a bomb in the forward cargo hold of the
aircraft. The Court has also made som,

recommendations. They relate to
International Civil Aviation Organi-.
sation, International Air Transport As-
sociation.  Airlines,  Government -and

; manufacturers of aircraft, o, matters
like air safety, air security, etc. These
recommendations are being examined by
Government fo, further action.

SHRI S. W. DHABE (Maharashtra): Mr.
Deputy Chairman, Sir. this is one of the
worst type of accident ever to happen to any
of our aircraft. All the passengers plunged to
death. But it is not clear from the
statement—and this is what I would like to
know—how many passengers died and if all
the bodies were found or some are still
missing.

Secondly, it shows that our security
arrangement of what we call th, marshals
and other security staff was not up t; the
mark—whether it is for internal flights or
for international flights. Therefore, what
recommendations have been made by this
Court of Inquiry to streny-then the security
so that such incidents canont and will not
happen in the future.



